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The present applicants are not beeing paid double
the over Time as per Section 59(1) of the Factories Act

In the circumstances, I hereby direct the
respondents to make payment of double the Over Téme
as per Section 59(1) of the Factories Act, without
restricting the same either to the basie pay of
emplbyees concerned or otherwise in accordance with
the earlier judgement dated 18,1295 within a peried
of 2 months from the date of receipt of this order
Any policy decision taken hereafter w‘i'll not affect
the present applicants¢ Accordingly M.Ps are disposed of J

Copy of the order be given to the partiesd

(B.S. Hegde )
Memper (J)
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